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The 24" November 2016

No. Bikri-kar/sanshodhan-03/2016-4511—1In exercise of the powers conferred by
Rule 23B of Bihar Entertainments Tax Rules, 1984, the Commissioner is pleased to direct
that all dealers registered under Bihar Entertainments Tax Rules, 1984 shall be required to
furnish all returns required to be furnished by them compulsorily by electronic means on the
departmental website.

2. This notification shall come into force with immediate effect.

By the order of the Governor of Bihar,
SUJATA CHATURVEDI,
Commissioner-cum-Principal Secretary,
Commercial Taxes Department.
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